
IN THE CENrRAL ADMINI$TRa.IW TRIBUNAL 

PATNA BEN,ATNA 

O.A.N.. 481 of 1996 

Date of •rer : 17.4.2002 
(Djctateá in Court) 

She. Shankar Sah, sn of 1te Saryuq ab, resierit 

of Viliage-Mansi, P.0.-Mansi, .S.-Nansj, District... 
Khagaria, aged 53 years, at present posted as PTAL 

AIST ANT, I&hagarja, 5. 0, in Begusarai P.stal Divisien. 
00 	 Applicant. 

- Vrs. 

Union of India through D.G. (Pest), Gvt. of 

India, I*w De1hi4 001. 

Chief Pestmtster Ger.ral, Bihar Circle, Pat na_i. 

3,, 	Postmaster Gener a). (rt h), Muzaf f arpix. 

4. 	Direet0r of Postal Services, Nort)rn Region, 
Muzaffarpuz. 

5, 	Superintendent of :P.st afices, Begusarai Divisier 
Beg us ar iii. 	 Re spa nde nt s 

C.sel for the applicant : Shri N. P. Sinha with Shri I.D. 
Pr asad. 

Counsel for the respanderits : Shri G.F.Agarwal, ASC, 

C OR AM 

Hen 'b1 Mr. 'Justice B. N, Sirigh Nelam, Vice-Chairman. 

Hon 'ble Mr. S erweshw ar Jha, Member (Administrative) 

I

ORDR 

By H riblet • Just ice B • N. Si nqh Nee  lam V C, : 

Heard Shri N.hP.Sjnha, ).eard c.uiel for the 

applicant Shri She. Shan]car Sah filing this original 

application s€eking relief/reliefs as detailed in para 8 

of the original application, which runs as under s 

AI  
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4. 	 (a) 	That the clarifications issued by respondent 

no.2 is his No.Staff:/BcR/91/i.stal Ch,I dated 18.7.1996 

as referred to in AnnexureA/11 dated 22.8.1996 may be 
declared bad in law and quashed. 

That the memo iSs.ed thp respondent no.5 in his 

No. B 1/BCR/Pr omoti o n/9 1 dated 22.8.1996 (A n xur e- A/i i) 

may be de].cared an •rder against the spirit .f Gvt. policy 

decision and quashed. 

That the respondents be commanded to implement 

the orders passed by the respondent so.5, memo No. B1/FB/ 

rqnnotjin/95 dated 7• 91995 and his notional pay may be 

cwmanded to be fixed based on effect of his prom.ticn 

under B. Scheme from 1.10.199L with all consequential 

benefjts 

2. 	To out, shrt the matter, in c.urse .f argumeit 

it has been su}nitted that the applicant has jeined the 

service on 16. 7.1962 and had completed 26 years of 

service in the year 1984 and was entitled for having 

the benefits of the Biennial Cadre Review Schemes coming 

into effect from 110.1991 but the same csuld not be qisea 

to him from that date but given from 19.1995 because of 

or& pr.ceeding under Ru3.e 14 eammeacilig at that time , 

which however, concluded some time in the year 1995 itsolf. 

The claim of the applicant in such circumstances under the 

scheme that ndional protmotional may be given frcrn 

110.1991 itself9 in this ennectien a reference is made 

t. Anxre A/4. Withjegard to the puniShemert so imped 

because of one pr.ceeding, 'erence is aso made which 

is at Annexure-A/5. Hence 1esegt the prayer that his 

pay fi,acation rather shoulA have been from the date of 

inf.reemerit dated 110.1991, though the period from 
A 



1.10.1991 t. 19,1995, IR all fair*ess submitted that 

the appli•ant is not ertit]ed fer the arrears but fr.m 
1.9.1 95 •wards he is ntjt1eà. for the payment of 

-tt 	ir 	(t 

the dues A besause of nienal fixatjsn to be made from 

1,10,1991, Siace the applicamt is(ls. retiring on 

31,1.200, as submitted the applisant will also be benefited 

of the pensienary benefits after his retirement. In 

supp.rt .f his •ontention, the learned sounsel fr the 

applist has ref erred t• first1yD.9P, 	letter 

n.,22-l/89-E.I, dated 11.10.1991 and 1,11,1991 with that 

of C & A.G. Cjr. N.,N/38.199Q (497-N-2/39-90), dated 

30.8.1990. With regard to airoular dated 30.8.199e, it 

submitted that the sy .f the same seuld not be f lied 

at the time of filing of this O.A.  as annexure, theugh 

relied upon by the learrd c•ue1 f.r the app1iant, and 

a a•Py  of the same is filed in the •pen court today, be 

kept on the re•rd and it shall remain as part of the 

re..rd, Thelened •.unsel for the applicant further 

submitted that 

r

li tkrse grounds taken in course of 
Ic 

arguments and the relief/reliefs s• sought for, 

a dire sti on may be give n to the soneer ned re sp onde it $ 
i.e. Respondent N..2 for cansideratimn. 

3. 	Shri G. LAgarwal, learned IC represent ing the 

offisia]. respendents, in the baekgr•und of the fasts and 

ciraumstanses has submitted that in the instant O.A. 

because of one sjrsular dated 30.8.1990 and letter from  

D,O.P 21/8 	.I,l

areation 

ed 11,10,1991 and 1.11.1991 

referred to abe a 	may 	given to the c.ncerned tA 	H 	s'L( .- 

respondents as to verify the elief/reljefs so sought for qD 
O....4( 

after looking into the D. 0. P. letters and in that light 

after scrutinising the same, the orders in this regard 

may 130 passed within stipulated time. 
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4. 	In the bakr.und of the facts and •ir.urnstances 

d ailed above arA also by looking the sireulars of the 

D. 0. P s• produced a rid re ii ed up on , t hj s 0. . is 

disposed of with direct ins to the Respndent NO. 2 to 

leek into the matter and verify the factual aspects 

of t he Inst ant 0. A. in the 11 qht of the c ire ula.r $ of 

the D.C. P. referred to above a rA dispsse of the same 

by passing reasoned orders in aecerdance with law 

within a period of three months from the date of 

receipt/production of this order. This O.A. stands 

disposed of accordingly. The parties to bear their 

,own O.sts. 

( 	arweshwar ha1 ' 	( B.N.Singh Nec lam ) 
1ember (Mmn. 	 Vicc...Chajrman 

- 

Mi. 


